FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
GREAT INDIAN NAUTANKI COMPANY PRIVATE LIMITED
OPERATING AS THEATER AND LEAISURE PARK AT GURUGRAM-HARYANA
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
CorporatePersons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor alongGREAT INDIAN NAUTANKI COMPANY PRIVATE LIMITED
. PAN- AACCG9842P
Wit PAN IRy LLE He. CIN- U92190DL2007PTC168336
2. | Address of the registered office Basement right side office portion, E-311, Daya Tower, Main Vasant
Kunj Road, Mahipalpur, New Delhi- 110037

3. | URL of website http://www.kingdomofdreams.in/

4. Deta“s Of place Where Inajority Of “Kingdom Of DreamS", Huda Auditoriuln COlnp]eX, SeCtOl‘“Z(),
fived assateare lopated Gurugram, Haryana- 122001

5. | Installed capacity of main products/[Not applicable as the main division of the Corporate Debtor is
services engaged in to carry on the operation of entertainment venues and

shows intended to promote Indian culture and performing arts.
However, the project of the Corporate Debtor is built on a leasehold
land of approx. 5.66 acre and has two theaters of seating capacity ol
around 1100 people along with a cultural gully having several
theme restaurants . The Total Built up area is approx. 2,25,000 sq.ft.

6. | Quantity and value of main |As per the Financial Statement provided by the CorporateDebtor
products/ services sold in last [for the Financial Year ended 31.03.2020, Turnover of Corporate
financial year Debtor was Rs. 42 crore approx..

7. | Number of employees/ workmen ~ [NILas on Insolvency Commencement Date (As per the information

provided by the suspended Board of Directors)

8. | Further details including last|All the details are available at the office of the Resolution
available financial statements (with [Professional at Office No 908, D Mall, Netaji Subhash Place,
schedules) of two years, lists of Pitampura,Delhi -110034 and can be sought by sending mail at
creditors, relevant dates for|cirp.ginc@gmail.com and cc to rp.sanjaygarg@gmail.com after
subsequent events of the process|executing a confidential undertaking.
are available at:

9. | Eligibility for resolution applicants [Details are available at the office of the Resolution Professional at
under section25(2)(h) of the Code |Office No 908, D Mall, Netaji Subhash Place, Pitampura, Delhi -
is available at: 110034 and can be sought by sending mail at cirp.ginc@gmail.com

andcc to rp.sanjaygarg@gmail.com

10. | Last date for receipt of expression [01* February, 2023
of interest i

11. | Date of issue of provisional list of [08" February, 2023
prospective resolution applicants

12.|Last date for submission of [13"February, 2023
objections to provisional list

13. | Process email id to submit EOI cirp.ginc@gmail.com

J/ Sanjay Garg
Resolution Professional, Great Indian Nautankj Cofnpany P1 ivate Limited
IP Registration Number: IBBI/IPA- 00 1/1P%p- 0&865/2019 2020/12919
(Authorization for Assignmient valid till 28/01 ’”“)
Regd. Add: 193, Agroha Kunj, Sector 13, Rohini, Delhi -
Registered email 1d: rp.sanjaygarg@gnmil.cum
02.01.2023

New Delhi
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FOLLOW-UP PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF RESIDUAL EQUITY PUBLIC SHAREHOLDERS OF
GENESIS EXPORTS LIMITED
CIN NO: L26819WB1981PLCO33906
Registered office:- Eco Centre, Premises No. 803 & 804, Bth Floor, EM Block, EM - 4, Sector - V, Kolkata - 700091
Tel. No.: 91-T6040838141516MT; Email: genesis exporisiigenesisexp.com; Website: www.genesisexp.com
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HEHHT HHEE gfdan) & I"‘uu- geil, 2o1e & FAFars 3y (1) o apEe 2] IS AN, I A 479, Wl s 639, Thall {1 53/723(0-4), 9T TG SITelol 08.11.2021] 28.12.2022 %, 13,67,474.44/- In pursuance of the Delisting Gﬁﬂrmﬂdﬂ t!:'l F..‘lr. Suﬁhlll..'l'lunjhunwal:-:]_ his, Gyanashwarl Junjriunwala, Mr"ﬂ"i".ﬂ;ll‘unjhunwala . Nid-hi
TR e % Frdaa. 131001, 2. TS THF Bae Fa¥ 479, W1 FaT 639 unghunwala, mvestment Private Limited {hereinafter collectively refered to as"Acquirers”) for acquiring up to 1,35, uully
S — am T G fehe e 53//23(0-4), TR 9 % q&d TR TG SITRIVT, WHYd, SRAOT 131001, | paid-up Equity Shares of face value of Rs.10.00/- ("Equity Shares™) representing 25.07% of the total paid-up equity share capital {"Offer
i Al -l Uz gh=aA nrgz]‘._{ 3. 3Ifa <dig g Wae . 479, @ . 639, fohet H. 53//23(0-4), AT TG SR rareia T 7)) ST Shares’) of Genesis Exports Lmited"GEL" or the Company”), 127,925 Equity Shares representing 23.71% of the iotal paid-up equity
AT R O E A AT A, g? AnEEﬁﬁZDmeTm 68336 TR fm % q8d, WU, SRA0T 131001, 4 S FUR, AT AL HA AR TS e, TR (e 9o share capital ofthe Company were tendered, which had been subsequently accepted by the Acquirers.
2. | g AT e STE T TS ST 9T, 5311, 241 AT, . fefiee, At e 21, A far e, oA A F 9, qer TS, W fed) & A F o This Follow-up Public Announcement ("FPA”) is being made in accordance with the provisions of Requlation 27 and such other
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16-12-2022 e <A1t applicable provisions of the Securties and Exchange Board of india {Delistng of Equity Shares) Requlations, 2021, as amended from

tirne 1o tima, ("Delisting Regulations”), made to the Residual Equity Public Shareholders holding Equity Shares of tha Company, 1o
tender their Equity Shares.

This FPA is in continuation 1o and should be read in conpunclion with the Initial Public Announcement dated August 20, 2021 ['IPAY),
Datailed Public Anncuncemeant dated Movember 11, 2021 published on November 12, 2021 'DPA', the Letter of Offer dated November
11, 2021 ('LoF'"), the Post Offer Pubic Announcement published on December 02, 2021 ("Post Offer PA™), Exit Offer Letier dated
January 06, 2022 ("Exit Offer Letter”) and the Celisiing Notice issued by the Caleulia Stock Exchange of India Limited ("GSE") vide its
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In accordance with Regulation 26 read with Regulation 27 of the Delistng Regulations, all the Residual Equity Public
=hareholders of the Company who did not orwere not able to participate in the Reverse Book Building process through the Siock
Exchange mechanism of BSE Limited, may tender their Equity Shares to the Acquirers at a price of Rs. 965{- per equity share
{“Exit Price”) for a period of one year starting from the date of delisting of the Equity Shares of the Company i, from January 06,
2022 o January 05, 2023 (“Exit Period" ) and avail the exit apportunity at the Exit Price;

PAYMENT OF CONSIDERATION TORESIDUAL SHAREHOLDERS

Subjedt fo any reguiatory approvals as may be required, the Acquirers intend 1o make paymenis on a monthly basis, within 10
working days of the end of the relewant month {"Monthly Payment Cycle”). Payments will be made only o those public
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TEET e @ e e e | 20T, S e e, Sy, el —110034 122505 2. T RE0T FAM, STOEde FoR 103 THUH, TR-Ls TR Jeew, T 89| 22 T A | (9 e e e The acquirers hereby mvite the Residual Equity Public Sharsholders to avail the exit opporunity at the Exit Price durng the Exil
ERELIE 5 FTeTeE € AT cirp.ginc@gmail.com#i¥ cc fo: T SRATOT 122505 3. Faw Wl HET Tow AU TR 103 THUF, TaR-S5 Zgferd e | a9 v wd srene T Period. If the Residual Equity Public Shareholders have any query with regards to the Defisting Offer, they should consult the
p mnjfyg.arg@gma: |.com T 5 WA JT Al feew, R 89 TS BRAW 122505, 4. ,}rw o T Tl F 2o 1/591 W ;T‘igéo% ‘41(30 aﬁ?ﬂi@%ﬁ? Manager to the Exit Offier or Regisirar to the Exit Ciffer as per the details given below:
kb . : —
0| 1 S B AT o | 01 Sead] 2023 T, T AR 107 B e, e, BRA 122001, 5. Fed R H g 1/57 S e & T MANAGER TO THE EXIT OFFER REGISTRAR TO THE EXIT OFFER
kil ! IS WM, | el 10T wied {e, T, sRamn 122001 T G | 16-12-2022 7 ST . o : :
3 'ﬂ"-' :|. 1L : . w1 @ g=n LNDELHL-03170035125 3ik LNDELHL-03170034626 A Chartered Capital and Investment Limited Maheshwari Datamatics Pul. Ltd.
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Contact Person: Mr. Amitkurnar Galtani
Email ld: mumbai@charteredcapital.nat

Email; mdpldciyvahoo,com
Websita: waw.mdpdin
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ﬁ'lﬂ:{.t;-z._ULElea ol er o : 193, staer avon, e 13, e, R — ‘ Sdl- Sdl- Sdl- Sdl-
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o b K doflagal §Ae:  saniaygarg@grmail.com e Tl T Sy S S Sushil Jhunjhunwala Gyaneshwari Jhunjhunwala Ajit Jhunjhunwala  Nidhi Jhunjhunwala
(Acquirer 1) (Acquirer Il {Acquirer lIl) (Acquirar IV)

For and behalf of Board of
SKJ Investments Private Limited [Acquirer V)
Sdi- Sdi-
Sushil Jhunjhunwala  Ajit Jhunjhunwala
Director Director

Date : Saturday, December 31, 2022
Place: Kolkata

Aveer Foods Limited

(CIN: U15549PN2019PLC183457)
Registered and Corporate Office: Plot 55/A/5 6, Hadapsar Industrial Estate, Near Tata Honeywell, Pune — 411 013, Maharashtra, India.
Contact Person & Compliance Officer: Mrs. Tejashree Suyog Wagholikar, Company Secretary & Compliance Officer
Tel No.: +91- 20-67092095; Email |D: cs@aveerfoods.com; Website: www.aveerfoods.com

THIS CORRIGENDUM TO THE STATUTORY ADVERTISEMENT (“ADVERTISEMENT"”) PUBLISHED ON 6TH DECEMBER, 2022 ISSUED BY THE COMPANY IN COMPLIANCE WITH PARA IlII{A)(5) OF ANNEXURE | TO
THE SEBI CIRCULAR NO. CFD/DIL3/CIR/2017/21 DATED MARCH 10, 2017, READ WITH PARA 5 OF PART Il OF SEBI MASTER CIRCULAR NO. SEBI/HO/CFD/DILI/CIR/P/2021/0000000665 DATED NOVEMBER 23, 2021
AS AMENDED FROM TIME TO TIME, READ WITH RULE 19(7) OF THE SECURITIES CONTRACTS (REGULATION) RULES, 1957 PURSUANT TO THE GRANT OF RELAXATION BY SEBI FROM THE APPLICABILITY OF
RULE 19(2)(B) OF SECURITIES CONTRACT (REGULATION) RULES, 1957 (“SCRR"”) PURSUANT TO THE COMPOSITE SCHEME OF ARRANGEMENT BETWEEN CHORDIA FOOD PRODUCTS LIMITED (CFPL) AND
AVEER FOODS LIMITED ("OUR COMPANY") AND THEIR RESPECTIVE SHAREHOLDERS UNDER SECTION 230-232 AND OTHER APPLICABLE PROVISIONS OF THE COMPANIES ACT, 2013 (“SCHEME").
Hereinafter Chordia Food Products Limited is referred as 'CFPL' and Aveer Foods Limited referred as ‘AFL.

CORRIGENDUM CUM ADDENDUM TO THE STATUTORY ADVERTISEMENT PUBLISHED ON 6TH DECEMBER, 2022

This advertisement should be read in conjunction with the Statutory Advertisement published on 6th December 2022. In this regard, please note that in
the Statutory Advertisement published on 6th December 2022 under para J, information related to restated Audited financials statements for the FY

RESTATED BALANCE SHEET FOR LAST 3 FINANCIAL YEARS

(Amaunt in Rs]
— Asat st Asat s Asat 315t 2020-21, 2021-22 and for the six months ended 30th September 2022 were mentioned, and the restated Audited Financial Statements for FY 2019-20
March 2022 | March,2021 | March, 2020 remain to be included. Hence with this cnrrigendum, the Cnmpany hE'I"Ehy' FII.I‘b"EhEE the restated Audited Financial Statements for the last three Financial
Ly TN years i.e 2019-20, 2020-21, and 2021-22.
(1) Non-currant assets |
{) Praperty, plant & squipment 1Ba85485 | Apa0ainl| 40508514 | Following are the Restated Audited financial statements of the Company for last 3 financial years i.e 2019-20, 2020-21 and 2021-22.
[B) Capital wark-in-progress i - 5431031
fic b Goocwill : RESTATED PROFIT & LOSS STATEMEMNT FOR LAST 3 FINANCIAL YEARS RESTATED CASH FLOW STATEMENT FOR LAST 3 FINAMNCIAL YEARS
rljl mba'lﬂfaﬂﬁh'E Assets [ﬂ.ml:‘llﬂtiﬂ R
(2] Intangi ble assets under development | | Farticul FY 2021-21 FY 2020-21 FY 2019-20
i = . = ArTICIEATS - =
i) Investrent in subsidiaries Sr. N Particulars : FY Xo21-22 FY 2020-21 FY 2019-20
F | |
18] Finamcial Assets 3 == = 1 INCOME FROB OPERATIONS | Cash Flow from Dperating Acthdtios
illinvestments 1,639,000 1,649,000 | Z,13,303 a Revenue fram Coerations 79,17, 76,462 | 76,42 12,545 | 54,7398 692 !-"-Ir'1 Profit after tax and Extracrdinary fems 4,57 ,53,105] 47 68,191 31,323,969
i | Loans 2 sl = b Orther Income | 54,537 36,711,342 2,008,207 A ; Deprociation 45,64, 936 41,63,67% 1,14,64 908
fiiij Crtheer Financial besels I Total income | 79,18,31,799 | 76,78, 84 891 [ 64,76.06.899 Finance Cast 50,30,830 | 14595 766 29,110,555 | 1,20,74,234 24,38 H5E 1,39,03,764
[f) Otheer Men Currend Assels i - - - ] EXPEMSES Qperating Profit betore Working Copi tal Chanpes |13,51,67,339) 16842425 1.70,37,733
[§} Deferred ta assets (net) 4 ol | - a. Casl af Materials Consurned | 53,25,97,6B1 | 52,2893 480 | 39.56,86621 §Increaself Decrease in Trade Receivables 1,89.78.0%3 45,165,655 {5.48,47.232]
Subtotal - Mon-current Assets| 7,91,54485 | 5,16,00,152 | 4,07,22,819 b. Purchase of Stock in trade r i i GIncrease) f Decrease In Ciher Assels 3767 BN |L.04,82,556| {1,63,33,098]
[2) Current assets _ S Chings S Vet D S et AE e mo kT PRSP [N | ——— {Incresse) S Dacrezse in Inventaries i4.32,28.418]| 12,1092 508)| 12,8955 964} | [5.49.21.835)| [14.24.90.700) (22.36,71,030)
|.:|-_|:n'.'e~.1t-:|ri|". 23 57 A5 0832 19 14 46 664 { 14 2490, T00 progress and stock-in-trade : PRARRC N =Pl 0 I iy i . % o 15_,52.5?‘&15' - - |3-,_B-ﬂ_.:|'5|41|:|' e e rzu'.EE.la.!g'urI
(o) Financiol Assets ' d. Employees cost | ss32e236 | 52069391 58791934 | :"'”"""”' :Em"“"':f”:”:":w"r: = EEE_::?L Lisﬂ'::?f I:;i;;?;
H : | g = = ricrease f {Decreaselin Long Term Pravisions F 453 19,37 340
li] Trade receivables 41357 463 B,03.30,546 | 54847232 & Finance Costs 50,320,830 29,10,55% 24 38 B35 = T E" i > = > - = : . =
! T pi-as = v ! = x 4 T i Irereads | Decrease]in Short Term Prosisions 11,689,568 137,005,576 1.47,28.090
i} Cash and cash equivalents 4340,794 | 36,63,534 | 18,236,865 Peroctifing B or dion o P | 5.64.936 | 91636791 LIAEAI0B] | rese/iDecrenselinOther Payables 52,33,305 85,60,147 1,20,70,065
fiii) Bank balances other than fii] abave 3,59,02,644 | 2.38.86,934 | 2,08,52,580 - S Mpeneitie — _ iiﬁggii:‘j ;:,HEZ::E sj::::::; 3.11,30,848 2,34.24,594 B.02,18.456
T | ¥ | A%, 5 | ¥ = =
liv) Loans - . ubel Eypeions | L P Cash Inflow / {Outfow) fram Operations 2,51,28,997) [1,46,54,815) (11,74,14,841}
{v} Drerivatives w, | ProfivilosbeforeOther scoptionat and axtrasrlinaryltemand |\ openaos)| 7380839 5417947 | |Add  Exception tem ; : -
vi) Other Financial Assats £ . ; tias (HIHV] ash Flow from Dperating Actrvities | {2.51,28.997)] | [1.85.53, 816 (117814881}
fc] Cither Assets 23047425 | 26815654 | 1.63,33,008 W | Excepticnat ftwms -
' - [ ¥ = - r [ il [ i :
g4 \ & LT F T 4 oo
Sub tatal - Current Assets| 33,99,.28,808 | 30,61.43,332 rIﬂ-.E}.ED.ﬂ-]"E W Profitfiloss) before extracrdinary ittems and tae (v- 4 | | |4,37F,63,104] F3 003 24,1794 7 Itn:-h. Flow from Investing Activities
TOTAL ASSETS| 41,00,83.293 | 35,77,52,484 FIE.?D.EE.IH Wl Extraordinany Item | - E i.r'.I.I.I'Ji":-'I.i'.'-II o Fiwed fsselscapital advences 13.71,10.26%)] |4,50,63,885) |5.12,73.822]
- Wil F‘rnr1,|'|L|:-55'II:|r'h:|r:=r1r:l".-'ll Wl II'I [4,97,63,1058] 73 60 835 5417 ‘-H? Sale ¢ lnvestments - &4, 115 -
B CALNTY AN LIPS VIl | Taxenpense ' ncreasein value of Capital WIP 150,31,031] -
(1) Equity a) Cusrent Tax 2592648 | 2283878 | |Purchaseof Investments - : (2,13,905|
(3] Share Capital = ol | : b} Defarred Tax {Cash Cutflow Incourse of investing Bctivities {3,71,10,265| [2,0:0,50,010} {5.21,87,727|
i) Cither Equity 11,19,79,873 | 16,17,42,978 | 15,69,74,787 eIShEet ArASEr IE Saet v : -
[c] share Capital Suspnese 40282580 40282520 ) 40082520 Total Tax Exponses 25 97 548 27 B3 978 iﬂﬂih- Flow from Financing Activities
Sub Total Equity | 15,22,62,393 | 20,200,25498 | 19,71,57.307 (1} Prafitf|Less) for the Perlod Tram continuing aperations (VI [4,97,563,105] 47,658,191 31,33,95% Inflowy|Out flow| procesds from Barrowings 7.09,63,066 4,24 76,406 &5,07.531
[2) Mon-Current Liabilities 4 Profit fLass far discantinuing aperatians [Hanes ey : 450, 30,831} (29,10, 355} 2425 85K}
(2] Financlal Liabdities ¥l Tas expense af discantinuing operticns {3hare Suspensa (shares ta he allotted pursuant to
1 Borrowings X | Profiy] Losshiram discontinuing operations after tax (X11-XiN) _ . . ] E;‘_":""'I“'” . :..Ir.:-' 520
lii} Dther Financial Lisbilities - - - | [ ] profiy/iLoss) for the Period (X1 + X1V | #97.63,105) 4768191 ] 3133969 :'EH?:; ’:j” - ‘:““'"“" i “"'“L"F"_“ Lt = - ;;*:i'gg*:i:‘
() Laing Taren Previgons 15596818 | 12961803 | 11037340 IV | (Xt com Brehvanshvivoonsd | o T.-,ru:m e bbbl e i S
| - ivitie
le j Dederred vax [iability {met) = : . B Total comprahansiy incamefor the periad |met of Tax) | [4,97,63,105] 17.58,191 31.33.959 'l‘
= Sub-Tatal Men current Liakdlities | 1,5596 818 | 1.29.61.803 | 1,19,37 340 EATH Paid up Eguity Shares af Capital | et increase|Decrease] in Cash and Cash 1.76.92 970 48.51.023 2.76.59.445
[3) Current Liabilities il Earnings Per Share [EFS| L_:q..; valents [AvEeC]
() Financiat Liablities | aj Basic and diluted EPS before Extragsdinary items (Rs] |12.35] 1.1% 0.7a Apening Balance of Cash and Cash Equivalents 2,75 50 4484 2,05 88 445
{1 Borrowings 12.30.47 003 4,30,83,937 I 5,007,531 b Basic snd diluted EPS after Extraordinary iterms (s} [12.35] 1.18 0.78 Closing Balance of Cash and Cash Eguivalents q 0243434 378 50,468 326,50 445
-
lii|} Trade Payabies . . . . s
e pr—— 1 85.43,04 This corrigendum shall be available on the website of the Company on For and on behalf of the Board of Directors of
Other than Micro Enterprises & small enterprises 71569786 | 68019920 | sossme1 | www.aveerfoods.com. along with the full set of statutory advertisement. All Aveer Foods Limited
livi) Cherivakives . a .
ibariatives contents of the Statutory Advertisement save as supplemented by this | Sd/-
{iv) 3ther current Financial Lishlities - - | : , s :
iy Bt Tario Presuislons aiaigsr | 11022114 | 14r2n0ee | CoOrrigendum cum addendum shall remain unchanged. Tejashree Wagholikar
fc) Other Liabilities 2,58,72,517 | 20639212 | 1,20,70,065 _ _ , Company Secretary & Compliance Officer
Sub Total Current Liabives| 25,12,28,082 | 18,27,65,183 | 7788647 | FOr further details, please refer to the Information Memorandum which Date: 30-12-2022
TOTAL EQUITY AND LIABILITIES| 41,90,83,293 | 35,77,52.484 | 28708324 | would be made available on www.aveerfoods.com and www.bseindia.com Place: Pune
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FORM G N GLruHEND INDIA PRIVATE LIMITED | Form No. INC-26 NAVYUSH TRAVEL . YIESHU LOGISTICS LLP
CIN : UT4954MH2017FTCI03216 Easient Ventures Private Limited (Earlier known as YIESHU LOGISTICS SOLUTIONS PRIVATE LIMITED)
INVITATION FOR EXPRESSION OF INTEREST FOR Carporate Office : 345, Papargan Indusirial Area, Patpargani, Dehi, 110092 IN: U74900D1 204 3P T0256568 EIFE—'FFEE.!‘-E-ES-F«IE MUY | Registored Offce: D-174, FF, Oktla Industrial Area, Phase-1, New Delhi - 110020
. Offica : 23, Floor-2, Plot- , Arsiwala Mansion Natha ari arg, : i CIN: US3000DL2019PTC 348220 S . i )
GREAT INDIAN NAUTANKI COMPANY PRIVATE LIMITED OPERATING R Colaba, Mumbai-400005, Maharashtra ! Regd. Office: Kothi No.243, Block A-2 B1/H3 Ground Floor Mathura Ftn.':;] Mohan Email ID: shiv.vaidik@gmail.com ; Phone No.: 011-47351111
AS THEATER AND LEAISURE PARK AT GURUGRAM-HARYANA Extract of the Statement of Consolidated Audited Financial Results EPaS'?hém Vlhkahr_,lkNevc\;| Delhi 11(_)|063 Co-Operative Ind. Area DISCLOSURE RELATED TO DISPOSAL OF SHARES
{Under Regulation 364 (1) of the Insolvency and Bankruptcy Board of India for the T“’Hr !E"dm’ 3 “Er:huiu"i!z | | . tated) mBaelf(l)re.f:eaCelntL:gl éi?e%nmni';r?fm Dethi Sowth Delhi OL 110044 [N With reference to the Board_ Meeting held Of'! 2n<_j Sept_ember, 2022 yvherg board ha
(Insobvency Resolution Process for Corporate Persons) Regulations, 2016) | [Particulars For The Far The Through the office of the Regional Form no INC-26 deC|dgd to sell thg share_s oleger Logistics (India) Limited in order to be financially capablg
RELEVANT PARTICULARS 5 :::;:.mg " ;:xﬂdug Director, Northern Region [Pursuant to rule 30 the Companies fortaking strategic decisions inthe nearfuture. N o
1 |Name of the Corporate Debtor | GREAT INDIAN NAUTANKI COMPANY PRIVATE LINITED (Audited] {Audited) Ministry of Corporate Affairs, New Delhi M[ml:urpnmtlun] Rules, 2014] Yieshu Loglstws has sold total 5,74,631 shares of Tiger Logistics (India) Limited in the ope
along with PAN/CIN/LLP No.| PAN- AACCG9842P T et Tracaia. Toomn cesraiiona TJEE.-J a7 5 007,95 In the matter of Section 13(4) of the VerRSRMN e RIxwien. L B8 marketduring the quarter ended 30th September 2022 and 31st December 2022.
CIN- U82190DL2007PTC 168336 : — . . Companies Act, 2013 rewspaper for change of regstened office of | | We have duly intimated the stock exchange and the Company as per the provisions of SE
. 2 | MNetl Loss lor the period (before Lax, Exceptional . the company from one state to another o e : ) ! :
2. | Address of the registerad office | Basement right side office portion, E-311, andior Extraordinary llems) 1596.44) (746 55) and Rule 30(5)(a) of the Companies P (Listing Obligation Disclosure Requirements) Regulations, 2015, SEBI (Prevention of
Daya Tower, Main Vasant Kunj Road, 3 | Mel Loss for (he period before lax (afler Excegbianal (|nCOFDOI’.atI0n) Rules, 2014 Befora the 'E'ﬂ“’_ﬂ' G’““'“mﬂlﬂt Insider Trading) Regulations, 2015 and other applicable law, rules and regulations.
Mahipalpur, New Dealhi- 110037 andior Extraordnary Hems) 159644 iT46 55) EasiontV Art1d in th; r'nattte:_(?f e - Wﬂtl’:g?ﬁg:g:ﬁgh mfnﬁa;gl"ﬂn 13of ForYieshu Logistics LLR
3. | URL of website hiltp:hwww kingdomofdreams in/ 4 | Mel Loss for the period affer lax iafer asient ventures Frivate Limite Ll L : Sd/
- — — 3 =-- : = Exceplional andiar Extracrdinary [bems) {65681 [535.96) having its Registered Office at Kothi N0.243,| | Campanias Act, 2013 and clausa () of sub-ule ) . |
4, | Details of place where majority Kingdom of Dreams™, Huda Auditorum Complex. | m—rpm Comprahansive Tncame Tor The period Block A-2 Paschim Vihar, New Delhi 110063 | (5} of rule 30 of the Companies (ncomporation) Date: _30'12'2022_ surlee_t Kaur Malhotr
(of ed ausels are located Sectar-29, Gurugram, Haryana- 122001 (Comprising Loss for the period afler fax and Applicant Company] | Rules, 2014 Place: New Delhi Designated Partne
5. Installed capacily of main Nol applicable as tha man divisian of the Carporata Dihar Comprahansiva Incoma aller tax) (86T .61] [521.97 PUBLIC NOTICE in the matter of
products/ services Debéor is engapged in fo camy on the operstion of | 16 | Paid up aguily share capital : § - Notice is hereby given to the General Public NAVYUSH TRAVEL EXPERIENCES GLUHEND INDIA PRIVATE LIMITED
E?Jﬂﬁ?ﬁgﬁlgﬁmﬁfm ;;%ﬁ;ﬂ%ﬂfﬁﬁ "!: - E;.:W EHIU'T |;.[ fgaﬂsl‘a:ﬂﬁa.'ﬂ Bach) 350,92 356.52 E?hat ECasient V(;ntures Privtate Lirknited PRIVATE LIMITED Eorporale Office - 3¢&Cwa1ﬁlr:g}%gd|ﬁgfﬂ:f';!f.rﬁi'g?'ﬂs. argan], Delhi, 110002
In = bk gt o il 1 ML, | HHRKE TR , ; € Lompany) proposes 10 make an| | “fhe Comgpany’) having its Regisierad Ofice Regd. Office : 23, Floor-2, Plot- , Arsiwala Mansion Nathalal Parikh Marg, Colaba,
project of the Corporals Deblor is buil on a leasshoid || | axcluding revahuation reserve) (2637.94)]  (2.012.74) Application to the Central Government Ll seasb bl Mol Sl posin divmles : Mumbai-400005, Maharashtra .
land of appror. 5,68 acra & has two theaters of sealind | (37T et Worth [Refer note (c) below] 589,78 1.199 9B through the office of the Regional Director,| [ " = B0y 0 oo o S e Extract of the Statement of Standalone Financial Results for the Year ended 31 March 2022
hnapatlt','nrarc;l#;ld (REEN pe:ﬂlelaabg.?ew_:_lhalrsmldm gully 9 | Paid up Dabl Capitall Dulstanding Debt T B57 50 2 BET_&D Northern Region, Ministry of Corporate G044 IN Y . I - LA .ﬁ.m-:u.l_rllﬂ_; in Rs.FH_lllimns. unless otherwise stated
T a B e T B AT | e per cquity share [EPS o s, Weach | | | Affairs, New Delf under section 13 of thef | 11 T e | Qusrter EndgQisator Endug| Quatse Ended| et Ended
i . e . (a) Basic (In Aupees) 2.21) (znaj || Companies Act, 2013, read with Rule 30 of] [Nk 1 1Arelly Gan i Tl 126n Araet UG e 03202 NAZ202|  diesme 310330
. | Quantity and valua of main A par the Financial Statement provided by the Corparata (b} Diutad (In Rupeas) E? 2) (9 03 the Companies (Incorporation) Rules, 2014, | | the campany proposes 1o make application 1o (Unaudited) (Unaudited)|  {Audited)  {Audited)
producis! services soid in last Debtor for Ihe Financial Year ended 31.03.2020, Turover | Forerreer Equ.lh' Iﬁat-n:; ETE : ; “’ and other applicable provisions, if any,| | tha Cenlral Govamment under saction 13 of the I £ =
{ financial year of Corparate Dabtar was Rs. 42 crore appras., ™ !IIJ + E T '1'_ : ot seeking confirmation of alteration of Clause Companias Acl, 2013 ssaking confirmation of 1 Lﬂlal Iru:m-*lug I[':'.m nper?[ﬂn'? 1,8685.1 1,297 .14 £.280.38] 331430
: : - 2] Debl Service Loverage Ralio 33 i Il of its Memorandum of Association in terms : ; : 2 [Nt Loss lor Ihe perad (before
T Number of employaes/ workmen NIL 25 o IISJ:P-EHE:,I Cammencemant Dt (As per the 13} Entarest Service Covarage Rafio 0.ar 0.12 f the Special Resolution d in the Extr. altaration. of the iemarandum of Aseogaton of lax, Excephional and'or
information provided by the suzpanded Board of Direclors) mﬁ:"'*---!--- O I TR e et %rdiﬁar?%gnerifﬁ/lléé?ingpa?e?c? 0:1 Sa?uré(a; tha Company in ferms of the special resolution 3 E:-!Iir:imrr:-nﬁr'r |;lemsj| - [255.70) [66.37) 1494 64) [475.44)
. : bimacket Fideaific ] ; ) : i 3 |Net Loss for the pericd before
E. { FIJI'EI'IE.‘[ dE[EIlE II'IE|LI-E|II'Ig |EE-’[ .'!'" tﬂE UE‘IEIE e a'ﬂﬂ'lahlﬁ 3'. '.'-|E Dfﬁfpﬂ Uf "-IE a:| Tha above &5 an extract of the dalailed format ﬂr'ﬂﬁﬂr’iﬂl’ﬁ:"ﬂatﬂﬂ finamcial results as an 315t 31st December, 2022, to enable the Company DEEEEU EI 1h& E:I;lrﬂﬂrlj"'ar!f gEnEral FI'IE'EHI'IE fa [i’lhﬁl‘ Ex¢&j||€nﬁl| andioe
available financial statements | Resolution Professional at Office Mo S08, D Mall, March, 2022 filad with tha Stock Exchangas under Regulation 52 of the SEBI (Listing and Other| | to change its registered office from the NCT| [ hedd on Wednesday, 26th Day of December, Extraortinary liems) {255.70) (E6.37) (494 68)|  (475.44)
(with schedules) of two years, | Netajl Subbash Place, Pitampura, Delhi -110024 and Disclosura Requiremeanis) Regulations, 2015. The full formad of the yearly consolidated financial| | of Delhi to the State of Himachal Pradesh.| | 2022 at 11:00 AM. 10 enabie tha company 1o 4 [Net '-'l:._'f"" ':‘__:'r b""’h I'-‘E“‘I‘"” "'IEJE:
lists of creditors, relevant dates | can be sought by sending mail at cirp.ginc@gmail com resulls are available on the websile of Ihe Bombay Slock Exchange, Le. al hlips:ii) | Any person whose interest is likely to be| | change ils Registered Office from "MCT of AT SRS N R B g a4} (80 i
; i "y PoTCEgMa www. bseindia, comistock-share-pricaidebl-othen'scripcoderdsTT 31 idedt-corp-announcements/ : : Exiraordnary Nemo) (23984} (8d.a1) (330.30)  {341.65)
for subsequent events of the | and cc 1o rp.sanjaygarg@@qmai.com after executinga || | bl ; , el 3 LEEIEE | affected by the proposed change of} | malhi" to “State of Rajasthan”, 5 [Tatal Comprehensive Income
process are available at confidential undertaking by For the items raferrad per Regulaton 52 (4) of the SEBI (Listing and Odher Disclosure) | registered office of the Company may deliver A rson whose inlerest is Bely fo be Hn:-r the period [Comgrising Loss
sl " == olizs 2 = - Requirements) Regulations, 2015, the parlinenl disclosures have bean made o lhe Bombay| | either on  the MCA-21 portal my per ik i 2 or tha period afler {ax end
9. | Eligibdity for resolution applicants | Details ara available at the ofice of the Resolution Slock Exchange and can be accessed al hitps:/iwww bseindia.comistock-share-priceidedt-| | (www.mca.gov.in) by filing Investor| |affected by the proposed change of thel | \Other Comprenensive Income _ : )
| under sechion 23(Z)R) of the Professional at Office No 908, D Mall, Netaji Subhash |  stheriscripeode/957731/debl-corp-annauncenments! Complaint Formror cause to be delivered or| | regsterad office of the company may deliver( | jahertad o Lo sl e o
Code s available at Place, Pitampura, Delhi -110034 and can be sought [ The Groug has incurrad losses of Rs. B58.81 millians (Year endad 31 March, 2021: Rs. 535.98| | send by registered post of his/her objections| | &ithir o the MCA-21 portal {www.mea.gowv.in) s f,'r Tﬂg gha,.e Rs. 10 aach) 156 97 168 52 15697 156 97
by sending mail at cirp.ginci@gmail.com and cc 1o millicns) during the: year ended 31 March, 2022 and has accumulaled losses of Rs. 2.785.51| | supported by an affidavit, stating the nature| | by filing invastor complaint form o cause to be| |7 (Other Equity finchides
rp-sanjaygang@gmal.com ;1;;;?;?' I'_J-‘:--‘;ri' rf&11 'll':gﬂ"-jﬁ i;;l L1 rl:gr";';f;;lﬂ ariﬂg'tégi Eﬂ:ﬁﬁ‘é‘:‘.ﬁ: ’:&gﬂ“h‘f':]%‘]ﬁ of his/her interest and grounds of opposition| | detverad or sand by ragisterad post of hishar Resenves exsluding ravaluation ' | IO e £y
1. L‘?s{tgﬂ[& for recaipt of expression | 01st February, 2023 Termn loan and accrued interest I:"|E!':E|[:::e"| ﬁ:;n'eg;allrr; I:a:FEﬁ. EI-iPrE.EIi milligrs a5 31 31 h.lan'_h }\(A)imstrF;eog]]c|(03r(1)?[I3g;ra?gtgg%al\ilrzrtgezrmﬁgI%nné obsclions supparted by an affidavil stating the | |5 ﬁ:ﬁm'lrlh [Fafer note Jia KO TR R
| 01 Inberasy 2022 is due for repayment on 30 June, 2023, These conditans indicate exstence of materisk iy ’ nafure of histher interest and grownds of {d) Delow 193408 178304 153409 206148
11| Date of issue of provisional kist of) 08th February, 2023 uncartainty, which cast significant doubts about the Group's ability to continue as & gaing ElggbpténDleianZ);]?::‘Ang)?\layﬁ ghli\ilyﬁnd opposition to the Regional Director at the B-2| | Paid 2ebl Capital g i i E
prospective resolution applicants concemn and consequently, the ability of the Group o realise its assets and discharga its liabilifies ompiex, Lo oad, New Lelni- 11 Wirke: Snl ok -PE- Pesndeial A (Qulstanding Debl 2.857.600 2,857.50 2.BET.0 - 2.B57.50
12 Last date for submission of bruar (includirg repaymant of NCDs and mbarest therean when they fall dug) in the normal course 003 (e-mail: rd.north@mca.gov.in), within Th et P sl mwaﬁ 10Enriings Eer Sy shar
o DE?‘ tfa e 1 rsu e 'I"I_ t 13th February, 2023 o business, The Group s ability b continue 35 & quing cancam s dapandent on the improvement| | 14 days from the date of publication of this|  Bhawan, 2nd floar, CGO Complex, New Delhi-| | IEPS) of Rs. 10 each; o T _ o
iobniniic D:I?‘fﬂ L : . : of the Graug's lulure aperations and upon Tinalising new invastars | kanders far aguily infusion| | Notice, with a copy to the Applicant Company| | 110003 within fourteen days of the date of IrE!, %ﬁﬁ}&'};ﬁrm' L.qﬁEJﬁJ HEE H;{’ H 33' .:-1| 5%
13, Process email i to submil EOI ':"F-H'“E@'Hmﬂ“-“um i dabl refinancing. The defails ane available al hilps:www bseindia com/stock-shara-pricar| | atits Registered Office address mentioned| | publication of this nolice with a copy %o the| [41l4at Debs Equety Ratio 163 § B prE 1.44
Sdi- debt-atharscripcode! 35771 idabl-corp-announcements’ above. _ ) o applicant company with & copy af the applicant] |12|Debt Service C?l:fragﬂ Fatio {1,549 1.78 0,75 0.74
Eanjay Garg d:. Tha ﬂgums for tha [rEviaus yaar hanve baen ngrDupHdl' rgarr&-|m|j whsiresvar NecAssary, o For Easient Ventures Private Limited company atils rEgISI:EFEIE offics a8 tha addrass 13{inderest Serdca ‘LOVETA S Ratio |EEEI .54 0.16 l.':l[:gl
Resolution Professional, Greal Indian Nautanki Company Private Limited make tham comparable to cument year classifications Sd/- R e et G o [Mate:
IP Registration Mo.: [BEIIPA-D01/P-P-01865/2019-2020/12019 Sdi- Akhil Kundra : or and on behalf] 1a) The ahove Is &0 extract of the cetailed format of quarterly/ yearly financial results as oo 31st
(Autherization for Assignment valid ill 28.01.2023) Madhur Aneja| | Date :31.12.2022 Director ARFTRGH THAVEL EAPENIENLED | |+ Maric 00 Sed wath trig Stock Eoheng s mier heglation 33 b Sis SECE (Listng and (e
n o ] Pl i : . PRIVATE LIMITED Disclosure. Reguirerments] Requlations, 2015, The full format af the yearly financial results are
Date : 02.01_2023 Regd. Add: 193, Agroha Kunj, Sector 13, Rohini, Delhi -35| |Place : Debhi Managing Director| | Place : New Delhi DIN: 00257405 avallable on the websie of the Bombay Stock Exchange, |.e. &l hitps:iwww bseintia com/
Place:- New Delhi Registered Email : rp.sanjaygarg@gmail.com | |Date: 30.12.2022 {DIN : 00129871) Sdi- GARIMA SAXENA, Director stack-share-priceidebt-sthariscripoode/857 731 idebi-corp-announcaments!
. e e _ DIN: 783410642 by Eur {hi i[gq;s E.;g-.-lu? par Eﬁlﬁ LI|EIh|.-’.ir| EIE [4',; g[ :llzu EEE-Ih[Lis'.:lr-g and I:II.'.i‘.I'I-u'I|_II3I|5.I§;I|.1a:|;.|ru
SFORM NO. INC.2SA" Address; 3 207 Sipal Vihar, Sohna Road Sec 49 squirements) Regulations, 3, the pertinent disclosures. have :'EEIlI'l made o the. r.:_'n 2y
T AT e I b ——
WIISIeds, U1C cIolulic eIy uie AULNONZe c dlCt c V WITd OlMne d arce L i |/ | = 02n aniiary. 20 : - Dalkn o ok = i I
(IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise o BEFORE THE REGIONAL DIRECTOR, i : E'%‘:ﬁﬂ;“ﬁﬂﬁ;g;‘%ﬁ;;?ﬂFﬁnjgkgf;}‘,ﬁga{“’;’rf{ﬁ'g‘ﬁmﬂ% EEIE,L':; ,:,.I' -;’ﬁ“';*};,‘;,"gf;ﬁggﬂ
powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the MINISTRY OF CORPORATE AFFAIRS, zﬁl Decambar 2021
Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the MORTHERM REGION d) The Comgpany has incurred losses of Rs. 58050 milons (Year ended 31 March, 2021 Rs
borrower and the public in general that the undersigned has taken possession of the property described herein below in exercise of powers In the mallar of the Companies Act, 2013, sachion 341.65 milllens) during the year endec 31 March, 2022 ard has accumulated lesses of Ry
conferred on him under Section 13(4) of the said Rules. The borrower in particular and the public in general are hereby cautioned not to deal 14 of Companies Act, 2013 and rule 41 of the '-“9&; millicns |f"'t'5 ""lj,‘ ""'Ifl‘_l""-"‘,t ?“é' Rs. 1,45 I‘_"‘?‘ “fg"g':'ﬂg‘;: e “&r"ﬁ::_l:'t'ﬂ“ If:l"“""“'""t:j‘i In
with the property and any dealings with the property will be subject to the charge of IFL HFL for an amount as mentioned herein under with Lompanies ':'"“':":'ﬁl’gl":'“' Rules, 2014 L ) Fr'.:;';" i arir:.;;?r;u i:?,,':ﬁm;mgn ;E. '.’E.’,f';',?r:'g ‘;L&se}r 559.73 m ii?S;E :;-:a'- 371:_52?"3[{5%
intef'est theregln."The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues o In m:'n, thar-af Express (P) Limited cannot be held respOInS|bIe for such is due for repayment on 30 June 2%-”'3:-._ Thitse canddlions indcale exisience of maeral
the "lIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or transfer, the secured assets THE KARNAL DISTILLERY COMPANY LIMITED contents, nor for any loss or damage incurred as a unicestalnty, which cast sgrifican doubts aboul the Company's abilly fo conbinue 35 3 going
shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets. CIN © U15549HR1841PLCOONE? result of transactions with companies, associations or Iri:tg::_?;ns FI.!=1I1E|I: Iﬂgiq:ﬁ:m"#n 51::2 D?ml: 5.':: ET:Ei ;ﬁiﬂlf‘?ﬁe‘rﬁg ﬁﬂ'ﬁﬁn"fi :ﬁ:[ﬁﬁiﬁ idﬁug:r;a.:;;n:rsl,
= > ’ ] Ymes ! 1 ’ A T 2
Description of the Secured Asset Totar Outstanding | Date of T Date of hawing its registered office at - Sadar Bazar individuals advertising in its newspapers or Publications. course of business. The Company’s ability io confinue as a gaing cancarn is degendant an the
|Co-Borrower(s) (Immovable Property) Dues (Rs.) Demand| Posses Asram Bhawan, Karnal, Haryana-121008 improvement of the Company's fulure cpesations and upon finalising new investars | lendess
. lot No-23| Rs.29,46,685/- (Rupees Notice | sion .......Applicant We therefore recommend that readers make fiar esquity ﬂm.md- dent refiancing. T'E,’E ?d,!q,?.,_f_ are avalable at Aps:waw hssindia com!
. AlI"that pieceand parcel of P -29, Rs. - PR T y ; e ; ; stack-share-priceidebi-otharizor e/B57 T idebs-corp-announcements!
: : i N - -Dec- Motice iz b van 1o th Ipublic that| | necessary inquiries before sending any monies or o eyl SRR RS bl :
Mrs.Sunita Gandhi Ad_measurlrng Carpet Area 536 Sq Ft., Super Twer_1ty Nine Lakh Eorty Ilzoggt ‘Z(;Jzezc 'hl; I:jnl_lan_:rﬁ:!;agdlﬁr 1,:_| W;h%E::F: F::Jta:‘:l:ﬂ -‘Ial:- i y q . g y . &) The figures for the previous year have heen |‘E:_‘||‘|;|:|F|-ﬁﬂl regrraned wharever necassary, 1o
(Prospect No Built Up Area 630 Sq. Ft., Gali No-21,F F Rear|  Six Thousand Six | ~ - el Bed PP entering into any agreements with advertisers or make tham com a-’a?:le to curent year classificabons.
885’945) Rhs OEn Vihar Ph-g Uttam Nagar Dethi, Om|  Hundred Eightv Fi the Candral Governmant under saction 14 of the . . . . 2 ye SdL
’ ' ’ ’ and & desirus al convesting inle & Prvale Limited whatsoever. Blace © Delhi Managing Directar
Ifthe said Borrowers fail to make payment to IFCHFLas aforesaid, IIFCHFL may proceed against the atiove secured assety Comparny in lerms ol Ihe special resolulion pagsed Dale: 90199023 m”? :nam 20871}

under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of the Borrowers|
For, further details please contact to Authorised Officer at Branch Office: Plot No. 30/30E, Upper Ground Floor, Main
Shivaji Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi OR Corporate Office: IIFL Tower,
Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.

at the Extra Ordinary General Meeting held an
Friday, the 307 December, 2022 1o erable the
campany & give effect for such conrversion
Any person, whess interest s likely & be affected
by the propesad changedstaies of the company,
may dedwar ar cause o be delivered or sand by
reqistered post of his objecticns supporied by an
affidawit stating the nature of his interast and
graunds of apposition o the concermad Regional
Dlirector, Karlharn Ragian at B-2 Wing. Znd Floor
Paryavaran Bhawan, CGD Comglex Maw Dalhi-
110003, within faurteen days from the dale of
publication of this Matice with a copy fo fhe
appicant company al its Regislered Office at Sadar
Bazar Aaram Bhawzan, kamal, Harpana- 121005,
For amd an Beball of the Applicant
THE KARNAL DISTILLERY COMPANY LIMITED
Sd-
Dale ; 30,12, 2022 {OHAMBA) SENGH NEGH]
Place : Karnal DIW - Q0823037
Add @ D=E4, Mear D Block Markal, Secior27,
Moida, Gauiam Budh Magar,
Utlar Pradash 207307

Form No. INC-25A™

Advertisement to be published in the

SHIVALIK SMALL FINANCE BANK LTD. PUBLIC NOTICE FOR

Registered Office at: - Shivalik Small Finance Bank Lid.501, Salcon Aurum, Jasala district AUETIGH CUM SALE
Centre, New Delhi, South Delhi, Delhi -110025 & Branch Office at Shivalik Small Finance QLN o811 0]
Bank Ltd, Sector-1385, Noida, 201301 UP Contact No: 1800 202 5333, IMMOVABLE PROPERTIES

Appendix = IV-A [See Proviso to rule 3 (6]]
Open Auchion Sake Notics for Sale of Immovable Assels under the Sacurtisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8{8) of the Sacurity Interest (Enforcement) Rubes, 2002 Notice is haraby given to the public in general and in particular o the
Borrowar{s) and Guarantor(s) that the below describad immovable property mortgagedicharged to the Secured Craditor, the constructive possession of
which has been taken by the Authorized Officer of Shivalik Small Finance Bank Lid., the Secured Creditor, will be sold on * As s Where is™, As is What is"
and Whatever there is" on 07.02.2023, for recovery of Rs.48,72 941/- (Rupees Forty-Eight Lakh Seventy-Two Thousand, Nine Hundred Forty-One
Only) As on 16-08-2022 plus interest & charges thereafter due o the Shivalik Small Finance Bank Lid. secured creddor from . Mr. Satish Bhati S/'o Mr. Tej
Ram Bhati (Borrower) Ho. Mo, 203, Inside Main Gate, Ajad Bhati Market Near Baby Public School, Vill- Salalpur Khadar Sector-107 Moida, G. B, Magar 2,
Mrs. Harpali W/o Mr. Tej Ram Bhati (Co-Borrower/Mortgagor) Ho, No. 203, Inside Mamn Gate, Ajad Bhati Market Near Baby Public School, Vi#l- Salalpur
Khadar Sector-107 Moida, G, B, Nagar 3. Mr. Sanjay Kumar 5o Shri Rambal (Guarantor) Rio H. No, 33158, Ground Floor, Chandra Lok Vihar DLF Phass
IV R-228, Pratap Vihar, Ghaziabad, UP 4. Pappan Slo Mohd Yusuf Ali (Guarantor) Rio H. No. 556, Village Haldoni Jalpura Behind Irdhgha, Thana Kulsera,
Greater Noida, G, B, Nagar, UP 5. Vijay Slo Tejaram (Guarantor) Rio H, No, 203, Village Salarpur Khadar, Seclor-107, Noida, G. B. Nagar, UP 6. Ajad Bhati
Slo Tejaram (Guarantor) RioH. Mo, 203, Vi#- Salalpur Khadar Sector-107 Noida, G. B, Nagar, UP 7. Reeta Bhati Khari Wio Vikas Khari (Guarantor) Rio M,
Mo. WP-5346, Village Wazirpur. Near Shubhazh Khari Pradhan, Ashok Vihar, Morthwest Delhi 8. Geeta Wo Sanjay Kumar (Guarantor) Rio H.no. 33158,
Chandra Lok Vihar, DLF Phase- VI, Guru Gram, HR.

P

ity

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH)

DEMAND NOTICE
(under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from
Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified as Non-Performing Assets in the books of the
Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said bor-
rowers thereby calling upon and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate
on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also
being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

L ADITYA BIRLA

w"w CAPITAL

ST. TR E T e I D B SO e A IC U o T NPA Date Sear;nf—and B ] ngg;%mfim ?QIYig;Stg’gg;Egg'y'C The reserve price will be 1. 1,10,30,000/- (Rupees One Crore Ten Lakhs Thirty Thousand Only) and the earnest money deposit will be 10% of Bid
[No Co-Guarantor & Loan A/C No. Notice o R T ——— e ) Amount i.e., Rs. 10,13,000/- [Rupees Ten Lakhs Thirteen Thousand Only) the latter amount to be deposited with the Bank on or before 07-02-2023
"1 | 1. SAMEER GAUR Property Bearing No. C-20, Entie Third Floor With Roof Rights, 09-12-2022 [23.12.2022 | RS- 96,78,871.31- (Rupees Carporatn Ao, Nodhor Region, by 5PM. particulars of which are given below: -
Situated In The Layout Of Plan Of Chander Nagar, Janakpuri, New Delhi, Delhi, West Ninety Six Lakh Seventy New Delhi . Name of the Demand Notice Date | Description of the Reserve Earnest
Delhi 110058. 2. NEETU GAUR Property Bearing No. C-20, Entire Third Floor With Roof Eight Thousand Eight I the matter of the section 14 ofthe Companies Borrower(s) | and Outstanding | Immovable properties | Price Money
Rights, Situated In The Layout Of Plan Of Chander Nagar, Janakpuri, New Delhi, Delhi, Hundred Seventy One and o (Inc?)r:por;tign) R%|ese20%Tpames Guarantors) Amount as per Deposit
West Delhi 110058. 3. SAMEER UDYOG Property Bearing No. C-20, Entire Third Floor Three Paise Only) by way AND Demand Notice (EMDY}
With Roof Rights, Situated In The Layout Of Plan Of Chander Nagar, Janakpuri, New of outstanding principal, In the matter of : : : : : I
Delhi, Delhi, West Delhi 110058. 4. SAMEER GAUR C/O SAMEER UDYOG House No. arrears (including accrued AVOOK GLOBAL LIMITED |'4 r'l:jl- i:;shgarmﬁﬁ E‘J 1T-Erf1ﬁ?1 E;hah ‘EEE{.”;W:F 'EJSE E'ETT ;:E'ﬂ:&ngu ﬁl o plemhfm soperi : ﬁu 30,000/ 1HT' o Pri
, , late charges) and interest (CIN: U30007DL2002PLC114767) nside Main Gate, Ajad Bhati Market Near Baby Public School, Vill- | Rs. 48,72,941)- @ immovable properties | 1,10,30,0000- | Reserve Price
8, 1st Floor, Todarmal Lane, Bangali Market, N?W Delhi, 110001. 5 SAMEER UDYOG " 291 12,2022 having its Registered Office at Salalpur Khadar Sector-107 Noida, G. B. Nagar 2. Mrs. Harpall Wio | (Rupees Forty-Eight | bearing  address-Equitable | (Rupees Le
Fouse No. 8, Tst Floor, Todarmal Lane, Bangal Market, New Deln, 110001, ' 208, SIDDHARTH BOILDING 56 NEHRU Mr. Tej Ram Bhati (Co-Borrower/Mortgagor) Ho. No. 203, Inside | Lakh Seventy-Two | Morlgage on the Property: |One Crore | Rs.10,13,000/-
Loan Account No. LNDELPNO-03210088432 & LNDELPNO-03210088430 S Appllcant HEI:": Eﬂlﬁ'..‘!’dﬂﬂ Ehatl M&”‘iEE HE‘HT Bﬁh}' F'Uhllc sl.'.i'l':':-". "-"III-Salalpur “lf:‘l.iﬁanﬂ. I"-Iil"li';!' FE:EEI IjE‘n[iEI F'I"I'.'II‘.'IE”'g,' T[-'!I"I Lakrlﬁ |:H|.-||:IEE5 Ten
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcer Of Plot Bearing No. C-20, Entire Third NOTICE is hereby given to the General Publid Khadar Secior-107 Noida, G. B. Nagar, 3. Mr. Sanjay Kumar Sio | Hundred Forty-One | measuring Area of. 502.31 | Thirty Lakhs Thirleen
Floor With Roof Rights, Admeasuring 188 Sg. Yds. Situated In The Layout Plan Of Chander Nagar, Janakpuri, New Delhi And Bounded As: North: that the company is intending to make an Shei Rambal (Guarantor) Ric H. No. 33458, Ground Fioor, Chandra | Only) sq yrd. situated at Khesra | Thousand Hiisid
Pl0t1N:J(/?\$1K3:llljlt\I; F:?]LVNVZ& io1 94E;st}:<r?aetglc§oLabn3e91illlj;\/lvwl(c)ieggl;/ezs;:((fi Z?dvigk? (\g\gcrjr(:' U8.11.2021 [28.12.2022 Rs. 13,67,474.44] 222’!;82tu1)2 g? ’:Eg ggmgn%?ﬁgw;o”gpg:é s el o ol e e | )
. , . ; . , . -4), 1. A2, s. 13,67,474.44/- > ) (AL AU i { f i
4 Brahman Under Nagar Nigam, Sonipat, Haryana 131001. 2. RAJ RANI Khewat No. 479, (Rupees Thirteen Lac with aforesaid rules and is desirous of aarp?ﬁ;u T&nﬂh;nﬁiflfhgf.;ﬁ'ﬁmnl?? H:;EIEN:]} ﬁ?fml" 'gagﬂe g';ﬂ??g?é?;gﬁ?;ﬁféﬂ:g
Khatta No. 639, Killa No. 53//23(0-4), Waka Garhi Brahman Under Nagar Nigam, Sonipat, Sixty Seven Thousand Converting itself into a Private Limited FROCN LIRS Ot TR, iy o rage i Ma : LE PR
Haryana 131001. 3. AMIT DEVENDER SINGH Khewat No. 479, Khatta No. 639, Killa No. Four Hundred Seventy company in terms of the special resolution Nagar, UP. 5. Vijay Sio Tejaram (Guarantor) Ric H. No. 203, Village gar, LIF. registered in the
53//23(0-4), Waka Garhi Brahman Under Nagar Nigam, Sonipat, Haryana 131001. 4. Four and Forty Four Paise passed at trt}? Extra Ordinary General Meeting Salarpur Khadar, Sector-107, Moida, G. B. Nagar, UP &, Ajad Bhati revenue records of Noida as
AJAY KUMAR, C/O LIGHT WHEEL SOLAR ENERGY PVT. LTD. Shop No. 21, Shri Only) by way of outstand- held on 24" December, 2022 to enable the Sio Tejaram (Guarantor) Rio H. No. 203, V- Salalpur Khadar Bahi No- 1, Jid No-188,
Niwas Market, Near Mehlana Chowk, Gohana Road, Sonipat, Haryana 181001. 5. AJAY i crincioal company to give effect for such conversion. Sector-107 Noida, G. B. Nagar, UP. 7. Reeta Bhati Khari Wio Vikas Page MNo- 281/283, Serial
KUMAR H. No-300 Salimsar Majra (186), Sonipat, Haryana 131022. 6. RAJ RANI H. No- Ing prinCipal, arrears Any person whose interest is likely to be Kharl (Guarantor) Rio H. No. WP-546, Vilage Wazirpur, Near Ng-7O51,
300 Salimsar Majra (186), Sonipat, Haryana 131022. 7. AMIT DEVENDER SINGH, H. (including accrued late affected by the proposed change / status of Shubhash Khar Pradhan. Aehok Vihar Nodtwest Dalki. 8. Gaata Dated 21.12.1982. In the
- [ ' i | charges) and interest till the company, may deliver or cause to be . ' y - Ak ot
No-300 Salimsar Majra (186), Sonipat, Haryana 131022. Loan Account No. LNPANOHL Y : pany, may ael _ Wio Saniay K G ntorl Rio H 33158, Chandra Lok name of Mrs. Harpali Wio
11180014775 & LNPANOHL-12180015396 16.12.2022 delivered or send by registered post of his/her o Sanjay Kumar (Guarantor) Rio H.no. . lianara Lok S T e '
objections supported by an affidavit stating the Vihar, DLF Phase- VI, Guru Gram, HR. (Loan Account No. Late. Tej Ram Bhati

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Khewat No. 479, Admeasuring 128 Sq.
Yds., Khatta No. 639, Killa No. 53//23(0-4) Situated At Waka Garhi Brahman Under Nagar Nigam, Sonipat And Bounded As: North: 46’-0" House
Of Manoj South: 46'-0” Vacant Plot Of Anand East: 25'-0” House Of Babli West: 25’-0” Street.

3 1. MUKESH BANSAL, Apartment No. F-702, 7th Floor, Block F, Caitriona Residential 04-12-2022
Apartment, Ambience Island Nh-8 Gurgaon, Haryana 122001. 2. JYOTI BANSAL,
Apartment No. F-702, 7th Floor, Block F, Caitriona Residential Apartment, Ambience
Island Nh-8 Gurgaon, Haryana 122001. 3. M/S EUROPA DIGITAL LTD. Apartment No.
F-702, 7th Floor, Block F, Caitriona Residential Apartment, Ambience Island Nh-8
Gurgaon, Haryana 122001. 4. JYOTI BANSAL H No. A2/121, Janakpuri B-1, West
Delhi, Delhi 110058. 5. MUKESH BANSAL House No. A2/121, Janakpuri B-1, West Delhi,
Janakpuri B-1, Delhi, 110058. 6. JYOTI BANSAL C/O EUROPA DIGITAL LTD. Shop No.
106 TO 101, 131 To 136, 2nd Floor, Vardhman Mkt J Block, Vikaspuri, Delhi 110018. 7.

MR. MUKESH BANSAL C/O EUROPA DIGITAL LTD. Shop No. 106 T0 101, 131 To 136,
2nd Floor, Vardhman Mkt J Block, Vikaspuri, Delhi 110018. 8. M/S EUROPA DIGITAL

101641004274, 101641005921, 101646510288)
Date of Inspection of immovable properties: 4th Feb 2023......... 1100 hrs — 1500 hre

Auction Date and time of opening of Bid: 7th Feb 2023 from 1300 hrs to 1400 hrs

Last Date for Submission of Offers I EMD: 06 Fab 2023 t8 5.00 pm.
For detaded terms and condiions of the sale, please refer fo the link provided in Shivalik Small Finance Bank, the Secured Creditor's websile
https:/ishivalikbank.com/auction_of bank properties.php
Important Terms & Conditions of Sale:
PLACE, NEW DELHI-110019 i1} Theproperty is being sold on “as is where is, whatever there and without recounse basis as such sale is withou! any warranties and indemnities
For & on behalf of Applican (2} Thepropertyidocumenis can be inspectad on the above given date and time with the Autharized Officer of the Bank.
AVOOK GLOBAL LIMITE (3} Bid document/Form containing all the general terms and conditions of sale can be obtained from Authorised Officer on any working day during office
sd/- hours at Bank's Branch Office mentionad harein above. The intanding bidders should send their sealed bids on the prescribed Bid Form to Be Authorised

nature of his / her interest and grounds of
opposition to the Regional Director, Northern
Region, Ministry of Corporate Affairs, B-2
Wing, 2"d Floor, Pt. Deendayal Antyodayal
Bhawan, CGO Complex, New Delhi-110003
within Twenty One days from the date of
publication of this notice with a copy to the
applicant company at its Registered Office

address mentioned below :-
208, SIDDHARTH BUILDING 96 NEHRU

28.12.2022 Rs. 8,73,59,002.36/-
(Rupees Eight Crore
Seventy Three Lakh Fifty
Nine Thousand Two and
Thirty Six Paise Only) by
way of outstanding princi-
pal, arrears (including
accrued late charges) and
interest till

21-12-2022

LTD. Shop No. 106 T0 101, 131 To 136, 2nd Floor, Vardhman Market, J Block Vikas Puri, AKHIL SINGH
Delhi 110018. Loan Account No. LNDELHL._-09170032064, LNDELHL._-09170032164, Date : 02.01.2023 (Director) iAmoerofBank. - . - . .
& LNDELPHL-02210085495 Place : New Delhi DIN: 0034101 (4} Bid to be submitted in sealed envelope mentioning the Bid for Auction property and accompanied with EMD (being 10% of the Bid Amount) by Demand

Drraft drawm in favour of “Shivalik Small Finance Bank Lid". payable at Woida on or before 06 Feb 2023 till 5.00 p.m. at the abowe-menticned Branch office
of Bank. Bids that are not filled up or Bids received beyond last date and time will be considered as invalid Bid and shall accordingly be relected. Mo

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: Al That Piece And Parcel Of Property No. F-702, Admeasuring
6998.58 Sg. Ft., On 7th Floor Situated At Caitriona Residential Apartment, Ambience Island, Integrated Township On National Highway (Nh-8),

Gurgaon (Haryana) And Bounded As: North: Open (Below) South: Open (Below) East: Open/ Other Flat West: Entry. m inferest shall be paid on the EMD. Once the bid is submitted by the Bidder, the same cannot be withdrawn

4 | 1. KUMAR SANJAY, Apartment No. 103 FT, Tower-D5 Tulip Petals, Sector 89 Gurgaon| 09-12-2022]  28.12.2022 Rs. 54,57,070.28]- (3} The sealed bids will ba opened cn T Feb 2023 at 13:00 hrs - 14:00 hrs at the above-mentioned Branch Offica of Bank in the presenca of the bidders
Haryana 122505. 2. USHA KIRAN KUMARI, Apartment No. 103 Ff, Tower-D5 Tulip Old notice | (Rupees Fifty Four Lac = present at that time and thereafter the eligibée bidders may be given an opportunity at the discretion of the Autharised officer to participate in infer-se
Petals, Sector 89 Gurgaon Haryana 122505. 3. M/S STELLA CUTTING TOOLS dated Fifty Seven Thousand - gy biciding to enhance the offer price
Apartment No. 103 Ff, Tower-D5 Tulip Petals, Sector 89 Gurgaon Haryana 122505. 4. Ta 012022 g:ivsee"gn?yf;dbm:;yofg&f (6] Thebid price to be submitted shall be above the Reserve Price and the bidder shall further improve their offer in multiple of Re.50,0001-. The property wil

MR. KUMAR SANJAY C/O STELLA CUTTING TOOLS 1/5th Mile Stone, Opp. Sector
10a Khandsa Road, Gurgaon, Haryana 122001. 5. M/S STELLA CUTTING TOOLS,
1/5th Khandsh Road, Opp. Sector 10a Gurgaon, Haryana 122001. effective | charges) and interest fil
Loan Account No. LNDELHL _-03170035125 & LNDELHL _-03170034626 notice 16.12.2022

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Flat No. D5/103, Admeasuring 144.05
Sq. Mirs., In The Building Known As “Tulip Petals” Situated At Sector 89, Main Pataudi Road, Gurgaon Haryana And Bounded As: North: Entry
South: Other East: Open West: Open/Lift Open.

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with fur-
ther interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not
limited to taking possession of and selling the secured asset entirely at your risk as to the cost and consequences.

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the
aforesaid secured assets without prior written consent of the Company. Any contravention of the said section by you shall invoke the penall

not b2 sold below the Reserve Price set by the Authonised Officer.

{7} Thesuccesshul bidder is requined to deposit 25% of the sale price {inclusive of EMD) immadiataly not later than nexd working day by Demand Draft drawn
in favour of Shivalix Small Finance Bank Lid, payvabée at NOIDA and the balance amount of sale price shall be paid by the swccessful bidder within 15
days from the date of confirmabon of sale by Bank. The EMD as well as Sale Price pasd by the interested bidders shall carry no interest. The deposit of
EMD or 25%, whatever the case may ba, shall be forfeited by the Bank, il the succassful bidder fails 1o adhera to the terms of sake or commits any default,

{8} Bank does not take any responsibility bo procure any permission/™MOC from any Autharity or under any other iaw in force in respect of property offered or
any other duesi.e., outstanding waler'eleciric duss, property tax, Mumcipal! Panchayal taxes or other charges if any,

13} The successful bidder shall bear af expenses including pending dues of any Development Authority if anytaxes/utility billz ete. to Bunicipal Corporation
or any ofther authorty/agency and fees payable for stamp dutyiregistration fee etc. far registration of the ‘Sale Cerificate’

{10} The Authorised Officer resarvas the absolute right and discration to acoept or reject any or all tha offers/bids or adjourn/cancel the sale without assigning
any resson or modify any terms of sale wathout any prior notice.

111) Bids ance made shall not be cancalled or withdrawn.

112} To the best of its knowledge and information, the Bank is not aware of any encumbrances on the property {o be sold except of Bank. Interested parties
shauld make their own assessment of the property to their satisfaction. Bank does nol in any way guarantee or makes any representation about the
finessitite of the aforesaid property. For any other information, the Authorisad Officar shall not be held responsible for any charge, lien, ancumbrances,
property tax or any other dues 1o the Government or anybody in respect to the aforesaid property. The notice is hereby given to the Bormower (s) |
Mortgager(sy Guarantor(s), 1o remain present personally at the time of sake and they can bring the intending buyersipurchasers for purchasing the
irmmowvable propedy as describad herein above, as per the particulars of Terms and Conditions of Sale.

113} Themmovable property wil be sold 1o the highest bidder. However, the undersigned reserves the absofute discretion to allow inter se bidding, if deemed
Necessany

114} Bank i not responsible for any liabiliies upon the prope by which is not in the knowiedge of the Bank.

{15} The Borrower (s) / Morlgager(s) | Guaranlonls) are hereby given STATUTORY 30 DAYS NOTICE UNDER RULE 6{2), 8(6) & 9{1) OF THE SARFAESI

This publication| standing principal, arrears
to be treated as| (including accrued late

provisions as laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard.

Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred
by ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by
ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
Date: 02.01.2023

Place: DELHI

SdJ- Authorised Officer
(Aditya Birla Housing Finance Limited)

0120-0651214

Classifieds

PERSONAL LOST & FOUND ACT, published in Hindi & English Edition in Newspaper, 1o discharge the liability in full and pay the dues as mentioned above along with up-lo-date
PUBLIC NOTICE —. interest and expenses within Thirty days from the date of this nofice fading which the Secured Asset will be sold as per the terms and conditions
o ) . . mentioned above. In case there 13 any discrepancy between the publicabions of sale notice in English and Vemacular newspaper, then in such case the
I, NIDHI RANA d/o Original GPA registered at Sub- E;t'tmk"‘:ﬁgn:"sgiﬁzﬁgepz21"CW‘;E) 'iﬁz m English newspaper will supersede the vernacular newspaper and it shall be considered as the final copy, thus removing the ambiguity, If the
PAWAN RANA r/o Registrar Noida U.P vide docu- Md Alfhtar R/o E-662 gjahangir Puri u borrower/guarantorsimortgagers pay the amount due to Bank, in full before the date of sale, auction is able to be stopped. However, in such cases,
A-3/13. Dal Mill Road ment no-802 on dated-23.05.2014 Delhi-33 have severed their relations and Further interest will b& charged as applicable, as per the Loan documents on the amount cutstanding in the notice and incidental expenses, costs, eic..is
Uttam ’ Naagar Delh’i of property No-236 Block-B disowned their son Tanjeeb and his wife due and payable ill its realization

gar, Situated at Sec-122 Noida District Aysha from all their movable & immovable {18} The decision of the authorized officer is final binding and un-questionable. All bidders who submitied the bid shall be deemed to have read and

110059 declare that Gautam Budh Nagar U.P have properties, due to their misconduct and understood the terms and condition of auction sale and be bound by them

been lost. If found by anyone
please contact Sh. Tuntun Singh
& Smt. Amrita Devi. mobile no-
9990959684 or at above address.

0070820212-1

name of my father has
been wrongly written as
PAWAN KUMR in my
OBC certificate no.
90500000076310. That
correct nameof my
father is PAWAN RANA

financialexp.epapr.in
- e -

bad activities, my client and their other
family members shall not be responsible
for any wrongful & illegal act done by
Tanjeeb & his wife Aysha in future. If
any person deals with them shall be
selfresponsible.  Shashikant (Advocate)
Ch.No. D-209, Karkardooma Court, Delhi-32

{17} For details, help, procedure and biding prospective bidders may contact. Mr. Arun Kumar Yadav Contact No. 8826327927,

1. Pleasa note that the secured creditor, the Bank is going to issue sale notica fo all the Bomower/Co-Borrowers/Guarantorsortgagors by POST by thair
addreszes. Incase, the same is not receivad by any of the parties, then this publication of sale notice may be reated as substituled mode of service.

2.. The Borrower/'Co-Bomowers'Guarantors/Mortgagors are also hereby informed that hefthey mast take defivery of their household effects, lving inside the
above premisesiunder the custody of the Bank, if any within 15 days of this publication, with pricr permission, failing which the Bank zhall have no
liability/responsibility to the same and will dispose of at the Bormower'Co-Borrowers/GuaraniorsMortgagors risk and adjust the sale proceed towards dues

3. If the Auction faiis due to any reasons whatsoever, the Company would at liberty to sell the above mortgaged properties through private treaty as per
provisions mandated under SARFAES] Act, 2002,

Date: 28-12-2022  Place: Noida
ST Lo

A
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Sdi- Authorsed Officer, Shavalik Small Finance Bank Lid.
T o oy

New-Bett



